IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

PATNA BEINCH ; PATNA

Date of Ordéf:— (3‘“&& (%%3

1. Regiétration No. OA=599 of 1996
. wWith MA-147/98 -

l.

Arjun Paswan, Son of Jagdish Paswan, resident

at Nauranga, P.5. Chautham, District Khagaria.

2.

10.

11.

12.

13.

Chhote Lal Singh, Son of Surya MNarayan Singh,

Sankar Sahai, Son of Suraja Sahni, resident of
Balahpur, P.S. Nagé Gar, District Begusarai. v
Anil Kumar Sahni, Son of Ramdeo Sahni, resident ‘
at Rusera Ghat, District Samastipur.>

Ram Prit Sharma, son of Mita Lal Sarma, resident

of Bibhutipur, District Samastipur. -

P
Anisur Rahman, Son of Habibur Rahman, resident 7 -

at Fatehabad, P.S. Fatehabad, District Hazipur.
Vinod Kumar, Son of Amkd Ram, resideﬁt of
Mukhdumpur, District Gaya. R fﬁ
Lalan Kumar Ram, Son of Late Laxmi Ram, resident
of Barhari,vP.S. Barihari, Kothi, District Purnea.
Sumit Kumar, Son of Madan Rd. Yadav; resident

at Dhobinia, Via Marga Chhiya, District Bhagalpur.

esident of Marar, P.S. Marar, District Khagaria.

Karmshil Chaudhary, Son of Jay Kishore Choudhary,
resident at Srirampur, P.S. Ashok Paper Milj,

District Darbhanga,

Rabindra Thakur, Son of Jay Prakash Thakur, &

resident at Susari, P.S. Baheri, District

Darbhanga . | ‘

Bimal Kant Thakur, Scon of Late Dinesh Kant ' —

Thakur, resident at Lakhnour, 2.S. Lakhnourg

District Madhubani. |

Anand Kumar Thakur, Son of Thako Thakur, resident

at Benipur, P;S. Bashera, District Darbhangé' | o
- ) R Applicants u

Jha, advocate B




2-

versus

1. The Union of India through Chief General Mnager,

Télécommuniééﬁibﬁ; Bihézmézféle, General Post Office,

Compound at Harding'Park, P.S. Kotwalli, Districtv
Patna .l
2. The Director, Telecom, (Nbrth), North ‘Bihar Telecom.
Circle, Bihar, Patna.
3, ‘The T.D.M. Darbhanga Division, Darbhanga
4, The Divisional Engineer (Telegraph},
,lDarbhanga Division,Darbhaﬁga.
5. The $.D.0. Telegraph,
Darbhanga'sub_Division.
... Respondents

- By Shri V.M.K.Sinha, Sr.Standing Counsel

2. Registration No. OA-601 of 1996
with MA=145/98
1. Chhedi Kumar Jha, Son of Sri Gangadhar Jha,

resident(ﬁ%gBéhat, P.S. Lakhauor, District Madhubani.
2. M. Khurshid Anwvar, Sé%i%bdul Haziz, resident of
Dahsora, P.S. Minigachi, District Darbhanga.
3. Santosh Kumar Mishra, Son of Modanand Mishra,
| resident at Dewki Tola, P.S. Lakhuar, District Madhubani.
4, Lakshmi Kant Paswan, Son.of saini Paswan.
5. lalan Paswan, Son of Ramjee Paswan, resident of‘
Kharak, P.S. Bhairab Asthan, Diétrict Nbdhubani_

6. Durganand, Son of Sri Rajo Jha, resident of 7

0

7. 3iya Ram Paswagn, Son of Rameshwar Paswan
8,-Shiv Nr. Yadav, Son of Anup‘Yadav,' |
9. Papu"Kumar, Son of Sadanaﬁd Jha.
10. Raj Kumar Jha, Son of Biﬁdeshwéri Jha,
All residents at Katra P.S. Manid%ﬁhhi, District
Darbhanga . |

**. 11. Shiv Chandra Jha, Son of Sukh Deo Jha, resident at
" Karhara, P.S. Channi, District Madhubani.




3.

12, M3, Nayam Ansari, Son of Mi. Riyaat Anéari,
resident.of Madhepur, P.S. Madhepur, DiStrict
Madhubani .

13. Ram Sogarath Paswan, Son of Ram Sewak Paswan,

14; Uttim Lal.Paswah, Son.of‘BaCheﬁa Lal Paswan

15. Ram Brikesh Paswan, Son of Raghu Paswan

| All residents of Bhira Tola, Rajbara, P.S.anigachhi,

. District Darbhanga;

~16. Daya Nath Jha, Son of Late Shakhti Nath Jha

17. Akhilesh Kumar Jha, Son of Pulkit Jha,
Both residents of Barhari, P.S. Sarhara, Kothi,
District Purnea. |
18. Anant Jha, Son of Late Baldeo Jha, resident at
Rajui Bathangama, P.S, Murliganj, District
Madhepura.

19. Barun Kumar Mishra, ‘Son of Naresh Mishra,
resident of Parsa Hat, P.S. Ranigaj, District
Purneg.

20. Bachcha Pandey, Son of Kamal Fﬁﬁdey, resident at
Harpur Mukund P.S. Raja Pakar, District Baishali.

21. Ram Nr. Pathak, Son of Gori Shankar Fthak,

| resident at Bari P.S. Kusheshwar Aéthan, District

Darbhanga .

22. Ramanand Lal Karn, Son of Late Shivnandan lal Karn,

resident at Rohav P.S. Biro, Distt. Darbhanga.
23. Raj Kumar Yadav,  Son of Kailao Yadav, resident at

Lakshmi Dahtha, P.S. Ghanehyampur, District Darbhanga.

‘24, Chandra Kishore Mishra, Son of Late Bhairab Mishra,

resident at Bhairhav P.S. Ghoghardih, District
i 3 .
Madhubani ...... Applicants
- By Shri s.B. Jha, Advocate

Versus



4.

The Union of India throdgh Chief General Manager,
I@iecommunicatidn, Bihar Circle, General Post Office
Compound at Harding Park, P.S. Kotwali,

District PFatna.

The Director, Telecom. (North), North Bihar Telecom.
Ciréle, Bihar, Patna.

The T.D.M. Darbhanga Division, Darbhanga

‘The Divisional Engineer (Telegraph), Darbhanga

Division, Darbhanga
The S.D.0., Telegraph,
Darbhangé Sub.Division, D3rbhanga

es... Respondents
- By Shri V.M.K.Sinha, Sr. Standing Counsel

Registration No. OA-402 of 1998

Shyam Kishore Chaudhafy, Son of Gaurishankar Choudhary,
rgsident of Village MNaya Iblé Sunderpur, P.S. Darar,
District Darbhanga. | |
Mithelesh Kumar'Vishakarma, Son of Prabhu Visﬁkafma,
résident of Kabirchak, P.S. Ra& Bahadurpur, District
Darbhanga;

Praveen Kumar Chaudhary, Son of Late Chaturbhuj
Chaudhary, resident of Mathurapur, P.S. Dalsingsarai,
District Samastipuf.

Ravi Shankar Jha, Son of Ram@ Kant Jha, resident of

village Kusamoul Ramgagii, P.S. Ranti, District
Madhubani ‘

Arvind Kumar Jha, Son of Sri Sobha Kant Jha, resident
of Jhonjhi, P.S. Paudaul, District Madhubani

ciesas Applicants

- By Shri K.K.Jha, Advocate




. S

1.

5.

versus
1. The Union of Indis through Director General, Telecom.,
New Delhi.
2. The Director General Telecom., New Delhi.
3. The Chief General Man ger, Telecom., Patna.
4. Telecom. District Managger (T.D.M.), Darbhanga
... Respondents

- By shri- V.M.K. Sinha, Sr. Standing Counsel

Registration No. OA=404 of 1998

Shambhu MNath Jha, Son of Sri Raj MNarayan Jha,

resident of village Balatar, P.S. Bidupur, District

Vaishali.

P Applicant
-By (1) Shri ’I‘éra Kant Jha, Senior Counsel
(2) shri K.K.Jha, Advocate
versus

The Union of India thréugh Director General,
Telecommunication, New Delhi.
The Director General, Telecom,, New Delhi.
The Chief General Nbﬁager, Telecom., Fatna
Telecom. District Manager (T.D.M.), Darbhanga.
Sub_Divisional Officer, Telegraph, Samastipur
| ;.. Respondents

- By Shri V.M.K. Sinha, Senior Standing Counsel

Registration No,0A-405 of 1998

Chunchun Roy, Son of Late Ganour RoY, resident of
village-Chatauhi, P.S5. =~ Basopatti, District

Madhubani .

2 .Budhan Paswan, Son of Bauya Lal Paswan,

resident of village Haripur Dih Tole, P.S. Kaluahi,

District Madhubani.

3 .Amar Kumar Jha, Son of Shri Baleshwar Jha,

resident of village Madhopatti, P.S. Kamtaul, District

Darbhanga.



' ll.Rajeshwar“ETasad Yadav, Son of Ram Parikshan Yadav,

6.

i

4, Viveka Nand Jha, son of N8bo Math Jha, résident
of Village - Deyapur, P.S. Patali, District East
FChamparan
5. Manoj Kumar Mishra, Son of Suresh Mishra, resident
of Village Sasaula Kala, P.S. - Mejarganj, District
Sitamarhi. |
6. Hari Marayan Singh, Son of Ram Gulam Singh, resident
of Vvillage ; Kishanpur, P.S. =~ kurhani, District
Muzaffarpur.
7. Prem Kant Mishra, Son of Lalan Mishra,'resident of
village Murliachak, P.S. Bisffi, District Madhubani.
8. Surendra Mandal sSon of Jagdeo Mandal, resident of
village Gangawar, P.S. Andharathari, District
Madhubani.
9. Dhananjay Yédav, Son of Kusheshwar Yadav, resident
of village Loha Piper, P.S. Baburarhi, District
Madhubani. |

10. Amulya Chagndra Choudhary, Son of Shiv Kumar "

Choudhary, resident of village Habi Bhouar, P.S.

Bahera, District Darbhanga.

resident of Village Khangaur, P.S. Pandaul, Distriét

Madhubani.

12. Mahendra Prasad Khanna, Son of Late Ram Eraséd Mehto,
resident of village Bhupatti, P.S. Babubarhi, District
Madhubani.

13. Mahendra Prasad Yadav, Son of Ram Parikshan Yadav,

. resident of Village Khangour,'P.S. Pandaul,
District Madhubani . |

14. Aditya Math Jha, Son of Upendra Jha, resident of
village Bhoj Paraul, P.S. Bisfi, District Madhubani

| .... Applicants

-By Shri Tara Kant Jha, Sr. Counsel
for the applicant. '



2

1.

7.

Versus

The Union of India through

Director General, Telecommunication,

New Delhi.

ihe Director General, Telecom, New Delhi.
The Chief General Mansger, Telecom., Patna
Telecom Ldstrict Manager (T D.M.),‘Darbhanéa.
Sub-Divisional Officer, Telegraph, Madhubani.
..+ « Respondents

- By Shri‘V.M.K. Sinha, Senior Standing Counsel

Registra tion Kb;OA-406 of 1998

Shatrughan Prasad, Son of Jagannath Prasad Sah,
resident of Village Réghai, P.S. Minapur, District
Muzaf farpur. |

Bhagwan Pﬁasad, Son of Ram Pyare Prasad, resident
df Villaée Marwa Byshalia, P.S. Masarakh, District
Chapra . |

Sudhir Kumar Jha, Son of Shiv Shankar Jha, resident

lof village Bhatraghat, P.S. Bisfi, District Madhubani.

Dinesh Prasad Sah, Son of Late Ram Lakhan Sah,

resident of Village- Ranti, District Madhubani .

Bijendra Neth Chaudhary, Son of Late Anirudh Chaudhary,
resident of village Lalit Laxmipur, P.S. Rajnagar,
District Madhubani. |

Baleshwar Ray, Son of Girish Lal Roy, resident of
village Gawashra, P.S. Kudhari, District‘Muzaffarpur.
Prabhash Kumar Jha, Sén of Shubh Kant Jha, resident
of village Arer, P.S. Arer, Diétrict.Madhubani.A

Pawan Kumar Jha, Son of Rup Marayan Jha, resident

of village Dekuli, P.S. Bahadurpur, District ﬁ

Darbhanga;

Anisur Rahman, Son of Muzibur Rahman, resident

of village Kotwali Chowk, Madhubani, P.S. Kotwali,

District Madhubani.




wt

8.

10. Hari Narayan Sah, Son of IlLate Madan‘Sah, resident
of village - Santnagar, Gangzalla,  District Saharsa.
... Applicants
- = By Shri Tara Kant Jha, Senior Counsel |,
Versus.
1. The Union of India through Director General,
.Tblecommuﬁication, New Delhi;
2. The Director General, Telecom, New Delhi .
3. The Chief Gneral Manager, Telecom, Patna .
4, Telecom bistrict Manager (T.D.M.), Darbhanga.
5. Sub-Divisional Officer, Telegraph, Madhubani

.+« Respondents

- By Shri V.M.K.Sinha, Sr. Standing Counsel

Registration No. OA-407 of 1998

1. Ram Kripal Rai, son of
Shri Shiban Rai, resident of

village Chaknoor Tola Dadpur,

P.S. Samastipur,



at present workihg as D.R.M. under Sub-Divisional
ﬁnginéer Cable, Darbhanga.
Ram Kumar Roy, Son of Ram.ﬁbrayan Roy, resident of
village Fardsha, P.S. Bahera, Disttict Dh%%bhanga,
at preseﬁt working as D.R.M. under Sub-Divisional
Engineer Cable, Darbhanga.

Shailendra Nath Jha, Son of Yuddo Jha, resident of

village Haripur, P.S. Bahera, District Darbhanga,

‘at present working as DRM under Sub-Divisional

Engineer Cable, Darbhanga.

Ranjeet Kumar Chéudhary, Son of shri Khataz

Chaudhary, resicdéent of village Panchov, P.S. Vishénpur,
District Darbhanga, at present working as D.R.M,-

under Sub-Divisional Engineer Cable, Derbhanga. -
Yédﬁber Thakur, Son of Late Sita Ram. Thakur,

reéident of village Susgri, P.S. Baheri, District
Darbhanga, at present Working as DRM uﬁder Sub-Divisional

Engineer Cable, Darbhanga.
« ~ee.. Applicangs,

- By Shri J.K.KETA, " BAveCate~
versus :

ihe'Union of India, through the Secretary,
Department of Telecommunication, Sanchar Bhawan,
New Delhi.

ihe Chief General Manager, Telecommuhicatiom,
Bihar Circle, Patna.

The Telcom. District Manager, Darbhanga.

The Divisiocnal Engineer (Admn.), Office of the
T.D.M., Darbhanga.

The Sub-Divisional Engineer Cable, / Darbhanga.

... Respondents

- By Shri Vv .M.K.Sirha, Senior Standing Counsel




(1o

Registration No, OA-408 of 1998

l.

f
Dharmendra Kumar Jha, Son of Sri Gulab Jha, resident

.of village & P.O., Haripur, P.S. Bahera, District

Darbhanga, at present working as DRM under
Sub-Divisional Enjyineer Cable, Darbhanga.

Ram -Vinod Choudhary, Son of Late Nathuni Choudhary,
vfesident of Vvillage Kanthudih, ?;S. Bahéragabistrict
Darbhaﬂga, at present working as DRM under
Sub-Divisional Engineer Cable; Darbhanga.

Mahesh Yadav, Son of Ram Kishun Yadav, resideﬁt of
village shripur Behta, District Darbhanga, at
present'workiﬂg as DRM under Sub-Divisional
Engineer Cable, Darbhanga.

Bipin Kumar Jha, Son of LatewﬁbgeShwar Jha,
resident of Village Haripur, P.K. Bahera,'District
Darbhanga, at present working as DRM under
Sub_DiVisionél Engineer Cable, Darbhanga.

Krishna Dev Yadav, Son of Shri Moti Lal Yadav,
resident of Village Miheshpatti, District
{ié}bhanga, at present working as DRM under

Sub~Divisional Engineer, Cable, Darbhanga.

e+ Applicants
- ijﬁﬁzifﬁh K. Karn, Advocate
Versus

‘The Unioh of India, through the Secretary,
Department of Te;ecomhunication, Sanchar éhawan,
New Delhi.
The Chief General Manager, Tblecommunication,
Bihar Circle, Patna.
The Telcom, District anager,‘Darbhanga.
The Divisional Engineer (Admn.); Office of the

T.D.M., Darbhanga.



5‘

)

The Sub.Divisional Engineer Cable, Darbhanga

... Respondents

- By V.M,K. Sinha, Senior Standing Counsel.

Registration No. OA-409 of 1998

Sunil Kumar Misﬁra, Son of Sri Pitambar Mishra,
resident of village Gandhwari, P.S. Sakri, District
Madhubani, at present working as DRM;-under
S.D.C. Telegraph, Darbhanga. |

Sunil Prasad, Sonvof Sri Parmeshwd@r Prasad,
resident of Village Mirzapur, District Chapra,

at present working as DRM under S.D.0. Telegraph,
Darbhanga.

Arun Kumar Karn, Son of Sri Chet Narain Lal,
resident of Village Bahera, District Msdhubani,
at present working as DRM under S.D.0. Telegrazph,

Darbhanga .

Ram Sakal Mandal, Son of Sri Kishari Mandal,

resident of Village Budhkara, District Muzaffarpur,

at present working as DRM under $.D.O. Telegraph,

Darbhanga.

Sanichar Paswan, Son of Late Yogi Paswan, resident
of Village Kalig@on, District Darbhanga, at
present working as DRM under S.D.0., Telegraph,
Darbhanga. |

Kishori‘Roy, Son of Sri Muneshwar Roy, resident of
village Seodhé, District Muzaffarpur, at present

working as DRM under S.D.O. Telegraph, Darbhanga.

Sone Lal Ram, Son of Sri Satan Ram, resident of
Viilage Chadhua, District Muzaffarpur, at present

working as DRM under S$.D.0O. Telegraph, Darbhanga.




8.

10.

129
e

.Ram’Lal Karn, Son of Sri Kuldeep Narain 1al,
resident of village Mﬁratha, Distfict Darbhanga,
at present working as DRM under S.D.O. Telegrapﬁ,
Darbhanga.

Kamlesh Prasad, Son of Sheetal Prasad, resident of
vvillage Dhoi, District Darbhanga, at present
working as DRM under S.D.O. Telegraph, Darbhanéa-
Santosh Kumar Srivastava, Son of Sri Devendra
Prasad Srivastava, resident 6f village Bagsaur,

District Muzaffarpur, at present working as DRM

under S.DQO. TElegraph; Darbhanaga.

11. Mghanth Kumar Jha, Son'of Late Nar Singh Jha,

12

resident of Village Karma, District Madhepura, at
present workiﬁg as DRM under $.D.0. Telegraph,
Darbhanga.

. Mithilesh Kumar, Son of Sri Ram Prakash Roy,
resident of Mshalla HanuManganj,'District Darbhanga,
at present working as DRM under S.D.O. Telégraph,

Darbhanga.

13, Kranti vijay, Son of Ramjee Sah, resident of"

Villege Sahit, District Samastipur, at present

working as DRM under S.D.0. Telegraph, Darbhanga.

.14. Maya Shankar Sshni, Son of Chandeshwar Sahni,

vresident of village Mustafapur, Distt. Darbhanga,
at present posted as DRM under S.D.O. Telegraph,
Darbhanga

... Applicants
" - By Shri J.K.Karn, Advocate.

vVersus
1. The Union of India, through the Secretary,
Department of Telecommunication, Sanfhar Bhawan,

New Ppelhi.
W




.

‘1@ a/
il

i

o

(o

2. The Chief General Manager, Telecommunicatioﬁ,
Bihar Circle, Patné.
3. The 161¢om District Manager, Darbhanga.
4, The Divisional Engineer (Admn.), Cffice of the
T.D.M. , Darbhanga. =
5. The $.D.0., Telegraph, Dafbhanga.
... Respondents

"= By Shri V.M.K.Sinha, Senior Starding Counsel

Registration No., OA-410 of 1998

%fem Chandre Jha, Son of Bacha Lal Jha, resident of
village & P.O, Raima, District Madhubani, at present
working as DRM under Sub-Divisional Engineer (G),
Jhanjharpur.

... Applicant

- By Shri J.K.Karn, Advocate

versus

1. The Union of India, through the Secretary, Department

of Telecommunication, Sanchar Bhawan, New Delhi
2. The Chief @%eral Manager, Telecommunication,
Bihar Circle, Fatna.
3. The Telcom. District Manager, Darbhanga.
4. The Divisional Engineer‘(Admh.), Cffice of the
T.D.M., Darbhanga.
5. The Sub-Divisional Engineer (G), Jhanjharpur
.... Respondents
-By Shri v.M.K.Sinha, Sr. Standing Cpunsei.
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Registration No,QOA-411 of 1998

Bhogendra Mandal, Son of Mohan Mandal, resident of

village & P.O0. Gurmaha, Via - Lohan, District Madhubani,

at

Madhubani.

present working as DRM under S.D.0O. (Telephones),

oo Applicant
’.5—\{?‘ 3 23

- By ohni\“§K/Karn,fAd_
versus '

The Union of India, through thevSecrétary,
Department of Telecommunication, Sanchar Bhéwan,

New Delhi.

The Chief General Manager, Telecokmunication, Bihar
CiEelePatna.

The Telcom District Manager, Darbhanga.

The Divisiohal-Engineer (Admn,), cffice of the’

- T.D.M., Darbhanca.

The 5.D,0. TE1%§§§ph, Darbhanga.
: ... Respondents

O

- By Shri V.M.K.Sinha,
Senior Standing Counsel

Registration No. OA_412 of 1998

Randhir Kumar, Son of Late'Bajrangi lal Das,
resident of Village Pitaquhla, P.S. Bhadai, District
Muzaffarpur. _ :

ciee Applicant

-~ By Shri J.K. Karn, Advocgate

Versus
The Union of Indis, through the Secretary,
Department of Iélecommunication, Sancharg Bhawan,
New Delhi.

The Chief '@eneral Manager, mlecomunication,
Bihar Circle, Patna.

The Telcom District Manager, Darbhanga.

The Divisional Engineer (Admn.), Cffice of the
T.D.M., Darbhanga.

The Sub-bivisional Engineer, P. Indoor, Darbhanga.

e«es Respondents

Q -By V.M.K. Sinha,

Senior Standing Counsel



lS.Jb

Registration No.413 of 1998

:Gépalji Thakur, Son of Late Sitaram Thakur, resident |

of village - Susari, P,0. Bithauli, District Darbhanga,

at present working D.R.M, under Sub-Divisional Engineer P.
(Gr.), Bénipatti. | _
| .e.. Applicant
- By Shri J.K. Karn, Advocate

versus.-

1. The Union of India, through the Seéretary, Department
_ of Telecommunication, Sanchar Bhawan, New Delhi

2, The Chief @neral Manager, Telecommunication,
Bihar Circle, Patna.

3. The Tél%om District Manager, Darbhanga.

4. The Divisional Engineer (Admn.), Office of the
T.D.M,, Darbhanga.

S, The Sub.bivisional Bngineer P (Gr.), Benipatti.

o Respondents

- Shri V,M.K. Sinha, Senior Standing
Counsel

Registration No. OA-414 of 1998

. Sevan Thakur, Son of Late Bachan Thakur, resident of
Village Subhapatti, P.O. Anandpur, District Darbhanga,
at present working as D,R.M. under $.D.0O. Phones,

‘Dgrbhapga -,.}<Appllcant

- By ‘Shri J.K Karn, Adveédate

Versus

-

1. The Union of India, through the Secretary,
Department‘of Telecommunication, Sanchar Bhawan,
New Delhi.

2. The Chief General Menager, Telecommunication,
Bihar Circle, Patna. |

3. The Télecbm. District Manager, Darbhanga.
4. The Divisional Engineer (Admn.), Office of the

I TOD.M. [ mrbhanga -
S. The S.D.0. Phones, Darbhanga.
*++ Respondents

- BY Shri V.M.K. Sinha, Sr.,Standing Counsel



16.

Registration No. OA-415 of 1998

Mithilesh Kumar, Son of Shri Ramjee Sah, resident

of village Sahit, P.S. & P.O. vidyapatti Nagar,

District Saméstipur, at present working as DRM under

Sub-Divisional Engineer , Microwave Maintenance.

«.e. .es..Applicant

- By Shri J.K. Karn, Advocate

versus

The Union of India, throﬁgh the Secretary,
Department of Telecommunication, Sanchar Bhawan,
New belhi.

The Chief{(fneral Manager, Telecommunication,
Bihar Circle, Patna. |

The Telcom. Distriét Manager, Darbhanga.

The Divisional Engineer (Admn.), Office of the
'T.D.M., Darbhanga. |

«sesses Respondents

- By V.M.,K.Sinha, Sr. Standing Counsel

Registration No.,OA =416 of 1998

Hari Narayan Sinha, A/o Shri Jiwzn Singh,
resident of Village Manoripur, P.S. Jhajhara,
District Darbhanga, at present working asg
DRM under Sub.Divisional Engineer (G),

barbhanga;

Nawasl Kishore Mishra, Son of Shri Géjendra Mishra,

resident of village & P.0O. Thalwara, P.S.

Ashok Paper Mill, District Darbhanga, at present
working as DRM under Sub-Divisional Engineer (G),
Darbhanga.

Sunil Kumar Pzswan, Son of Shri Mouja Paswan,

resident of village & P.O. Kathra, C::::::::)



ik

@

Digtrict Darbhangal‘at present working as DRM un
sub_Divisional Enﬁfﬁeer(c), Darbhangg. aer

Mahesh Prasad Yadav, Son of Late Ram Kumar

'Yadav, resident of village Jhiioria, P.O.

8.

- Shri Rampur, District Darbhanga, at present

Balha, District Darbhanga, at present working
as DRM under Sub-Divisional Engineer (G),

Darbhanga,

Surendra Kumar, Son of Sita ( Thakur,
- I o i Ul WP Lo
resident of Village 3u§aggﬁ§gg§£§g§§gxﬁg;

<:i:::> District Darbhanga, at present working
as DRM under Sub.Divisional umder Sub=Piwbsionst
Engineer(G). Darbhanga.

Sirandra Kumar, Son of Kaplleshwar Yadav,
resident of village’Chatauna, P.0. Narsura,

District Darbhanga, at present working as DRM under

Sub-Divisional BEngineer (G), Darbhanga.
Amar Kant Choudhary, Son of Late Hari Narayan

Choudhary, resident of Village & P.O.

working as DRM under Sub-Divisional Engineer%b)

Efanis ,
Rabindra Thakur, Son of Sri Jai Prakash
Thakur, resident of village Susari, P.S. Bahers,
Districﬁ Darbhanga, at present working as
DRM under'Sub-Divisional Engineer (G),
Darbhanga.
Pramod Kumar Jha, Son of Sri Ram Prasad Saha,
resident of village Suhath, P.0. Pufai,
District Darbhanga, aﬁ present wbrking as
DRM under Sub.Divisional Engiﬁeer (G),
Dharbhanga |
essee Applicants

- By Shri J.K.Kyrn, Advocate



1'7 °

G

.5I

Versus
The Union of India, through the Secretary,
Department of Telecommunication, Sanchar Bhawan,
New Delhi. |
The ChiefAGeneral Manager, 1@1ecommunicatiqn,
Bihar Circle, Patna.

The Iblecom District Manager, Darbhanga.

The Divisional Engineer (Admn ), Office of
the T.D.M,, Darbhanga.

The Sub-Divisional Engineer, Telcom., Darbhanga,

*ee.. Respondentsg

- By V.MK.Sinha, sr. Standing Counsel

Registration No. OA-417 of 1998
Krishna MNand Mishra, Son of Shri Kapleshwar Mishra,

resident of village Navhath, P.C. Rampatti,

District Msdhubani, at present working as D.R.M.

under S.D.O. Telegraph, Madhubani.

«++s Applicant
=~By Shri J.K. Karn, Advocate
| “Versus
The Union of India, through the secretary,

Department of Telecommunication, Sanchar Bhawan,
New Delhi .

The Chief General Manager, Telecommunication,
Bihar Circle, Patna, | |

The Telcom District Manager, Darbhahga.‘

The Divisional Engineer (Adﬁn.), Office of the
T.D.M,, Darbhanga . '

The S.D.0., Telegraph, Madhubani,

- .+« Respondents

= By Shri VOM.K. sinha, sr, Standing Counsel




2.

"Registration No.0A-418 of 1998

Krishna Chand Jha, Son of late B.L. Jha, resident
of Village & P.0. Raima, District Madhubani, at
present working as DRM under S.D.E.-P Indoor,
Darbhangé. |
Dharmendra Bhushan, Son of J.P. Singha, resident
of village Usharahia, P.0. Sankhi, District
Sitamarahi, at present working as DRM under
$.D.E.-P Indoor, Darbhanga.

| ;.... Applicants

- By shri J.K.Karn, Advocate

‘Versus

‘The Union of India, through the Secretary,

Department of Telecommunication, Sanchar Bhawan,

New Delhi. ‘
The Chief General Manager, ' Telecommunication,

Bihar Circle, Fatna.

The Iergp@ District Manager, Darbhanga

The Divisional Engineer (Admn), Office of the
T.D.M., Darbhanga.
The Sub-Divisional Engineer-P Indoor,
Darbﬁanga.

... Respondents

= By Shri V.M.K.Sinha, Sr. Standing Counsel

Registration No. OA-419 of 1998

Ajay Kumar Jha, Son of Shfi Kapileéhwar Jha,
resident of villagé Chiranjiv Puf, P.S. Bachhawara,
District Begusarai, at present working as DRM under
5$.D.0. Telegraph, Roseré. _

Arjun Kumar Singh. son of Shri Ramjee Singh,

resident of village Chak Jayeb, P.S. Tisiouta,



District Vaishali, at present working as
DRM under S.D.O. Telegraph, Rosera.
eee Applicants

- By Shri J.K.Karn, Advocate

Versus

1. The Union of India, through the Secretary,
Department of Telecommunication, Sanchar Bhawan,
New Delhi. ,.

2. The Chief General Minager, Telecommunication,
Bihar Circle, Patna. | |

3. The Telcom District Manager, Darbhanga.

4. The Divisional Engineer (Admn.), Office of the
'T.D.M., Darbhanga.

5. The S.D.0., Telegraph, Rosera.

es e Respondents

- By Shri V.,M,K. Sinha, Sr. Standing Counsel

Registration No. oA-421 of 1998

1. Jawghar Jha, Son of Sri Mohan Jha, resident of

ﬁillage & P.O. Singhia, Distt. Samastipur, at
present working as D.R.M. under S.D.C. Telegraph,
| Rosera . |
2. Nand Kishore Sah, Son of Sri Ram Abtar Sah,
resident of village Madhubani, P;S. Sadar Thana,
Muzaffarpur, Distt. Muzaffarpur, at present

~working as DRM under S.D.0O. Telegraph, Rosera.

K«.“\Applicants\
- By Shri J.x Karn.thdvecateagama‘;¥
versus

l{ The Union of India, through the Secretary, Department
of Telecommunication, Sanchaf Bhawan, New Delhi. ¢
2. The Chief Gnerallmanager, Telecommunication, -

Bihar Circle, Patna.



&>

3. The Teleéom Distfict Manager, Darbhangé.
4. The Divisional Engineer‘(Admn.),‘Office'of the
T.D.M. Darbhanga. |
(:SEI! Te S.D.0., Telegraph, Rosera.
| | eseess Respondents

- By V.M,K.Sinha, Sr. Standing Counsel.

Qzlg ' Registration No.423 of 1998

q2:>Mancg Kumar Singh, Son of Madan Prasad Singh,

re51dent of Mahalla Ganga Sagar, Rualganj, P.S.

Lakhisarai, District EBrbhanga $&~§
‘ ...aépplicanm

- By Shri R.K. Sinha, Advség%é
vVersus

1. Unlon of India, through Secretary, Government, of
India, Department of TElecommunlcatlon, New Delhi
2. Chief General Manager, Telecom., Bihar Qircle,
Patna, | |
3. pistrict Manager, Telecom., Darbhanga.
4, Sub-Divisional Officer, Phones, Darbhanga
..+ Respondents

- - By Shri V.M.K.Sinha, Sr.Standing
Counsel. ' :

22 Registration No. OA-424 of 1998

1. Samar Prasad Singh, son of Late Ram Nandan Singh,
resident of village Keyalakund, P.S. Hayaghat,
District Samastipur. |

2. Manoj Kumar Singh, Son of Sri Lal Singh, resident
of village Buchchawara, P.0. Sundarpur Bira,

District Darbhanga .
.... Applicant

-~ By Shri R.K.Sinha, Advocate

versus

1. Union of India, through Secretary, Government of

India, Department of TElecommunication, New Delhi,




éﬁgﬁhe Chief General Mynager, Telecom, Bihar Circle,
Patna,

3. The District Manager, Telecom, Darbhanga.

. s ’ I P ‘ . 5 s S
4. The Sub-Divisional { 5Q§§@cer, T2)egraph, serawy:.ih

—

5. The Sub-DiVisional Officer, Telegraph, Mydhubani.

...+ Respondents

- By @@%QQY‘MfK' Sinha, Sr. Standing Counsel.

Registration No. 429 of 1998

1. Shri Sheo Narain Sahni, Son of Sri Ram Bahadur-
Sahni resident of village Sundarpur, P.S. &
District Iarbhanga.

2. Dukharan Yadav @ Dukhan Yadav, son of resident
of village Kakardhahi, P.O. Bhuékol, P.S. Sadar,
District Darbhanga.

3. Ram Nareéh Yadav, Son of Khokhai Yadav, resident
of village Kakarghati, P.0O. Bhuskol, P.S. Sadar,
District Darbhanga. | |

4. Ghanshyam Sah, Son of Sri Radhe Sah, resident of
village Simari,‘P.O. Kansi Simiri, District
Darbhanga.

5. Yadubanshi Yadav, Son of Late Ram Lochan Yadav,

. resident of wvillage Singhaso, P.O. Singhaso,
‘P.S. Vishpi, District Mzdhubani,

6. Hari Kishun Yadav, Son of Sri Sonelal Yadav,
resident of Village Mahajivan Toli, P;S. Kabaris,
P.S. Sadar, District Darbhanga. |

7. Ram Egbal Yadav, son of Sri Sheoji Yadav, resident
of village Kakarghati, P.S. Sadar, District
Dérbhanga.

8. Tulsi Sah, son of Sri Mahadeo Sah, resident of

village Madhubani, P.O. Pantahi, District

Muzaf farpur,



n

9‘

10.

23%

Ram Suresh Yadav, son of Shri Panjab Yadav, resident
of village MNaraur, P.S. Kewari, District Darbhanga.

Vinod Kumar Yadav, Son of Syi Sitaram Yadav,

- resident of village Mohanpur, P.0O. Sripurhat,

11,

District Mzdhubani.

Shyam Kishore YadaVv, son of Dhannu Yadav, resident

‘of village Nariyaltol ,@.S. Kevti, District

120

Darbhanga.
Kamod Thakur, Son of Sri Ramswroop Thakur, resident of

viillage Simari, P.O. Kynsi Simari, District

- Darbhanga.

13,

14

15.

Binod Kumar Jha, Son of Sri Kamdeo Jha, resident
~of villzge & P.O. Pahsoul, District Muzaffarpur,
Chulai Sah, Son of Sri Sheoraj Sah, resident
of village Gori&ara, P.0O. Chamrua, District
Muzaffarpur, ‘

Vijay‘Kumar Yadav, Son of Sri Suddilal Yadav,
resident of village Lakshmipur, Dohatha, P.O.

Baghrash via GhansyamPur, District Darbhanga.

16 . Ramashankar Patel, Son of Sri Ramratan Fatel,

17.

18.

resident of village Dudhpura, P.0. & District /
Samastipur . |
Ram Kumar jha, Son of Sri Iéjnarainjjha of |
villége Bahadurpur, P.0O. & P.S. Bahadurpur,
 District Darbhanga. |
Md. ¥z Ynnus, Son of Md. Kari, resident of
A village Pingi; P.S. %3k Bghadurpur, Disﬁrict

Darbhanga.

19, 8 Ghootar Yzdav, Son of Late Khokhai Yadav,

resident of Village Kakarghéti, P.S. Sadar,

District Darbhanga.

20. Brij Kishore Singh, Son of Chandrika Singh,

resident of village Hasahchak, P.0O. Lalbagh,




2,4 s

District Darbhanga.
21 .Upendra Sah, Son of Sakgldeb Sah, resident of
village Madhubani, P.0. Patahi, District
Muzaffarpur | »
' ceee Applicants -
- By shri A.K.Tripathi, Advocate

' Versus
1. Union of Indis, Department of Telecommunication
- through its Secretary, New Delhi.
2. The Chief General Mjnager Telecom, Bihar Circle,
| Meghdoot Bhavan, Patna.
3. The Divisional Eﬁgfﬁeer‘IEIecom, Darbhanga Division,
Darbhanga, at & P,O. Darbhanga District Darbhanga.
4. The Telecom District Msnager, Darbhanga at & P.O.
.Darbhanga. |
5. The S.D.0. Phones Dai:fbhanga at & P.o. Darbhanga
..;Respondents

~

- By V.M,K.Sinha, Sr. Standing Counsel.

Registration No. OA-430 of 1998

Sri Anil Kumar Jha, S/o Late Pramod Jha, resident of
the village & P.O. Kaiian, P.S. Rosera, District
‘Samastipur. |

.;.. Appliéaﬁt

- By Shri R.K.Jha, Advocate

Versus
1. Union of Ihdia represepted through the Director-
General, Deptt. of the Telecom., Sanchar Bhawan,
New belhi . |
2. The TEIecommunicatioﬁ District Manager, Dafbhanga.

3. The S.D.0. (Telegraph), At & P.0. Rusera, District

Samastipur., -



25,

4. Te Chief General Manzger (Telecom.), Bihar
Circle, Patna.
» ++« Respondents

- By Shri v.M.K. S8inha, Sr. Standing Counsel

| , .25, ' Registration No.431 of 1998

l..Bhaéwan Lal Paswgn, Son of Sri Jino Paswan,
resident of village Fbsanpu:a.Kabirchak.
P.0. Kabirchak, District Darbhanga.

2. Sri g@ushil Jha, Son of Panchkouri Jha, resident
of village Balia P.0. Lakhnor, District Madhubani.

3. Sri Narainji Mishra, Son of Late Gourikant Jha,
resident of village Ketuka, P.0O. Warioul, District
Darbhanga.

4, Sri Dharmdeo Jha, Son of Jugeshwar Jha, residept
of village Réﬁbhadrapur, P.0. Madgnpur, District
Da;bhanga.

5. Sri Ranvir Kumar Singh, Son of Pawan Kumar Singh,
village & P.0. Gahiyari, District Darbhanga.

6. Vindeshwar Mahto, Son of Late Nathuni Mahto,

resident of village Tarsarai, P.0. Tarsarai, P.S.
Sadar, District Darbhanga,

7. Sri Baijnath Paswan, Son of Ram Lakhan Paswan,
residént of village Mabbi, P.0O. Lalsaghpur, District
Darbhanga.

8. Awadh Kumar Mishra, Son of Sri Narain Mishra, resident
of village Murlichak, P.0. Gonapur, bistrict

Madhubani

EEEEREX Amlicants
- By Shri Gyan Prakash Ojha, Advocate

Versus




26,

27.

26,

Union of India, Department of Telecommunication
through its Secretary; New Delhi.
The Chief General Manager Telcom., Bihar Cifcle,
Meghdoot Bhavan, Patna,
The Divisional Engineer Telecom, Darbhanga Division,
Darbhanga, at & P.0. Darbhanga, District Darbhanga.
The Telcom District Manager, Darbhanga at & P.O.
Darbhanga. \
The S.D.0. Phones, Darbhanga at & P.0. Darbhanga
««++ Respondents
- By Shri V.M.K, Sinha, Senior Standing Counsel

Regiétrafion No.432 of'1998

Surendra Math Jha, Son of Shri Pitamber Jha,

resident of village Satghara, Post Satghara,

District Madhubani. . ®

.se Applicant
- By Shri K.K. Jha, Advocate

Versus |
The Union of India through Director General, Telecom.,
New Delhi.
The Directqr General, Telecom., New Delhi.
The Chief General Manager, Telecom, Patna.
The Telecom. Distfict Manager (T.D.M.), Darbhanga.
The $.D.0. Telegraphs, Madhubani.

| .+« Respondents

- By Shri V.M,K.Sinha, Sr. Standing Counsel

Registration No. O&i436 of 1998

Sujeet Kumar, Son of Sri Chandra Deo Singh,
aged about 36 years, resident of village Charia,

Bariyarpur, Post Office Sripur, P.S. Manjhaul,
District Begusarai.




10.

27.

Babu Ram Paswan, Son of Late Khantar Paswan, aged
about 33 years, resident of village Sushil Magar,
Post Office Singhaul, Police Station - Muffasil;
Begusarai, District Begusarai.

Harikant Jha, Son of lLate Raghuni-Jha, aged

about 33 years, reéident of village Mohabba,

Post Office‘Mohabba, P.S. Sahebpu: Kamal,
Diétrict'Begusarai.

Ranjit Kumar Sah, Son of Sri Bageshwari Sah, aged'
about 32 years,'resident of village Garhara, Post
Office Garhara, District Begusarai.

Kuldeep Prasad Singh, Son of late Krishnadeo Pd.
Singﬁ, aged dbout 33 years, resident of village
Pasraha, Post Office Pasraha, P.S. Gogri, District
Khagaria.

Motilal Saha, Son of Sri Vishnudeo Saha, aged
about 31 years resident of village Harrakh, Post
Office Suhird MNagar, P.S. Begusarai, District
Begusarai. |

Arun Pras,d Sinha, Son of Sri Yageshwar Prasad, aged
about 32 years, resident of village Aanger Ghat,
Post Office Aangar Ghat, P.S. Samastipur, District
Samastipur. |

Badri Singh, Son of Sri Baldeo Singh, aged about
30 years, resident of village Rajapur, Post Office

Rajapur, Police Station Piro,vDistrict Bhojpur.

Chabbu Paswan, Son of Ram Charitra Paswan, aged about

35 yéars, resident of village Chauki, Post Office
Chauki, P.S. Sabakamal, District Begusérai.
Dinesh Kumar Sah, Son of Late Govind Sah, aged

about 37 years, resident of village Hardia, Post

Office - Chilmil, Police @@ Begusarai, District
Begusarai.




28,

29,

28.

11. Sanfosh'Kumar Das, Son of Sri Eodhah Das, aged
about 33 years, resident of village Sati Chaura,
Post Office Balia, P.S. Balia, District Begusarai

«.+ Applicants
- By Shri N.P.Sinha, Aoncate.

Versus

1. Union of India, through Chief Gneral Manager,

Telecommunication, Bihar Telecom Circle, Patna.

2. The Chief General Manager, Bihar, Telecom Circle,

Patna~800001.

3. The Telecom. District Manager, Department of

Telecom, Darbhanga.

4, The Divisional Telecom. Engineer, Begusarai

5. The Sub-Divisional Officer, Telegrapf} Begusarai.

«+++. Respondents

- By Shri V.M.K.Sinha, Sr. Standing Counsel

Regisfration No. QA-437 of 1998v

Repeated names of parties and names of the

counsel for both the parties as in OA-436 of 1998
and cause of action in both the 0.A. 436/98 and
OA-437/98 is same,

Registration No. OA_438 of 1998

Vikas Kumar SingQ, Son of Jay Prakssh Singh, resident
of village & P.0O. Pasrgha, Distt. Khagaria, at
present working as D.R.M, under S$.D.0., Telegraph,Rosera

s+ Applicant
- By Shri J.K. Karan, Advocate
Versus

1. The Union of India, through the Secretary, Department
of Telecommunication, Sanchar Bhawan, New Delhi.

2, ‘The Chief General Manager, Telecommunication, Bihar
-Circle, Patna.

3. The Telecom District Manager, Telecommunication,
Darbhanga.

J
4 /
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4, The Divisional Engineer (Admn ), Office of thé
T D.M., Darbhanga.
5. The S;D.O., Telegraph, Rosera.
.... Respondents

- By Shri V.M.K.Sinha, Sr. Standing Counsel

N Registration No. OA-445 of 1998

1. Jay Math Jha, Sdn of Trigunand Jha, resident of
Maw, P.S.'Vidyapéti Nagar, Dist. Samastipur.
2. Ashok Kumar Jha, Son of Sri Nirash Jha, resident
of Rudhauli, P.O. Rudhoﬁli, District Begusarai.
..... Applicants-
- By Shri 5.B.Jha, Advocate
Versus
1. The Union of India through Chief General Manager,
Tblecommunication, Bihar Circle, Patna. |
2. The Director (Tblecom) (North), Biha:a#§cle, Patna.
3. The Telecom Divisional Manager, Darbhanga Divisiongy

éif7 Darbhanga.

cecvse Respondents

0 P - By Shri V.M.,K.Sinha, Sr. Standing Counsel

- Registration No. OA-446 of 1998

Kundar Kumar Jha, Son of Sri Krityanand Jha,
resident of Barhari, P.0. Barhara, Kothi,

District Purnea.

«s.. Applicant
- By Shri S.B.Jha, Advocate
Versus
i. The Union of India through Chief Gneral Manager,
Telecom, Bihar Cifcle, Rtna. |

2. The Director, Telecom (North), Bihar Circle,
Patna,




e
3. The Telecom. District Manager, Darbhanga.
4. The Sub-Divisional Engineer, Telecom.(6),
Darbhanga .

eses Respondents

- By Shri vV.M.,K. Sinha, Sr.AStandihg Counsel

Registration No. 452 of 1998

1. Mi; Manzoor ; Son of M3, Musraf, resident of
village Daheara, P.0O. Szkari, Disﬁrict Darbhanga.,

2. Sipahi Siagh, son of Arjun Paéwan.'resident.ci}
.at Darki Sirsia, P.0. Shobhapur VialGarkha,

District Chapra .

3. Ganga Prasad Yadav

4. Lalit Yadav,'both sons of Sri Kusheshwar Yadav.

‘5. Ram Marayan Yadav, Son of Satya Narayan Yadav,

all resident at Sripur (Bihta), P.0. Karhouli,
Diétrict-Darbhanga.
6. Lal Kumar Yadav, Son of Kasi Yadav, resident of
| Mustafapur, District Darbhanga.
7..Ram Marayan Paswan, Son of Bahru Paswan,
resident at Bhagirathpur, P.O. Pandol, District

Madhubani.

8. Upendra Mishra, Son of Nitya Nand Mishra

9.'Ripunjay Mishra, Son of Kripal Dhwaj Mishra
Both residents of Paﬁan P.0. Sahuria,
District Gopalganj. -
. Applicants
_By S.B. Jha, Advocate
Versus

1. T™he Union of India through the Chief General

Manager, Telecom, Bihar Circle, Patna.
2. The Director Telecom. (North), Bihar Circle,

Fatna.



3. The Telecom. Distriét Manager, Darbhanga
Division, Darbhanga.
4, The‘Sub_Divisional Engineer, Darbhangé Division,
Darbhangé. |
eee Respondents

- By Shri V.M.K.Sinha, Senior Standing Counsel

Registration No. OA~461 of 1998

1/ Dilip Kumar Paswan, Son of‘Shri R.P. Paswan,
resident of village & P.O. Kangi‘Simri,
District Darbhanga.

2, Shri Kamlesh Kumar; Son of late Jhari Paswan,
resident of Village Raghupura, P.O.Laheriasarai,
Dist. Darbhanga. | |

3. Raj Kumar Paswan, Son of Sukendar Paswan,iresident
of Village & P.O. Ojhodl, Dist. Darbhanga.

4. Shri Jagdish sah, Son of Sri Kankfn) Sah, at
present Station Birol (VMF) Supal, Darbhanga,

esident of village & P.0. Chothan Birol (Supal) .

5/ Bimlesh Kumar Jha, Son of Ram Narayain Jha,
resident of Village Barhari, P;O. Barhara Kothi,
Dist. Purnea,

6. Bipin-Kumar Mishra, Son of late Suresh Misﬁra,
resident of village Raghuhathpur; ?a P.O. Kachrﬁa

Balua, District Purnea.

7. Md. Ejaj ahmad, Son of Afjal Ansari Ahmad,
resident of village Mangalpura, P.0. Lalbag,
District Darbhaﬁga.

8. Shri Dasrath Jha, son of late Ram Udit Jha,
resident of village Kabilpuf, P.0. Lgheriasarai,
- District Darbhanga.

9. Swaran Singh, Son of Shri R.B.Singh, resident

of village & P.0. Godhiyari, Dist. Darbhanga.
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10. M. Safigue, Son of Md, L.M.Ansari, resident of

village Rambhadrapur, P.S. Kalyanpur,District
Samastipur. ‘ , |

11. Mahesh Prasad Yadav, Son of Late Ram Kumar Yadav,

resident of village Jhiloria, P.O. Balha, P.S.
Kuseshwarasthan, District Darbhanga.
12, Ujwal Kumar, Son'of late R.N. Yadav, resident of

Kathalasari, P.O. Lalbag, District Darbhanga
: + e +Applicants

Me . N j
i AN A

] «v«rg&f@‘. ~
- By Shri S.B. Jhaqgégyggg}};g@\;

Versus _ i

1. The Union of India through Chief General Manager,

Telecommunication, Bihar Circle, General Post L

Office Compound; at Harding Park, P.S. Kotwali. |

2, The Director, Telecom. (North ) Bihar Circle, Patna.
3. The T.D.M., Darbhanga Division, Darbhanga.
4. The Divisional Engineer (Telecommunication),

Darbhanga, District Darbhanga. ' o

..; Respondents

- By V.M.K. Sinha, Sr. Standing Counsel

e e e e

e

Corams:- Hon'ble Shri L.R,K} Prasad, Member (Administrative)

Hon 'ble Shri Lakshman Jha, Member (Judicial)

. 1
S———veyrey -
- [

OR DE R
(at the admission stage) o

Hon'ble Shri Lakshman Jha, Member (Judicial)s-

1. ALl the aforesaid 33 Original |
vAppiications under section 19 of the Administrative Tribunals
Act, 1985‘(f6r short ﬁA.i. Act") have been filed with similar
prayer for quashing the notices/letters dated the 30th

June, 1998 of the Sub-Divisional Officer (Telephones), |

Darbhanga Division, Darbhanga, issued pursuant to the

direction dated 19.6.98 of ﬁhe Telecommunication District

Manager, Darbhanga Division, Darbhanga, whereby and
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A termination

. - N *
. M, ey gl e e /T N
whereunder the applicants have been i§sued-nbtice - of, from
“W

" the services, as tBily Rated Mazdoofs/Casual labours of
vthe Respondents Department on completion of one month from

the date of receipt of the notice, and for grant of

temporary status énd regularisation of their services

as per the directions/scheme as contained in letter/
circular No.(i) DOT Circular No.269-10/89 STN dated
7.11.1989 (as at Annexure-A-15 of OA No.436 of 1998 and
{ii) subsequent clarificatory letter No.DOT letter
 No.269-10/89 STN dated 17.10.90 (as Annexuré-A;45 of

oA No.436/98; (iii) No.269-4/93-(STN IT) dated 17.12.93
(as &t Annexure-A-6 read with Annexure~-A~7 of the O0A
No.402/98); (iv) Office order No.6(87) Estt. PPD 937 déted
24 .8.90 of ﬁhe Executive Engineér Postal Division, Patna
(as at Annexure-A-2 of 0A-599/96), (V) letter No.ST 37-1998 CL
dated August, 1998 of the Chief‘Mahager (Telecommunication), ‘
Bihar Circle, Patna (as at Annexure-A -15 of OA No.402/98 and

: ' : fes . -
(Vi) 0.M,10.49014/4/90-Estt .(C) dated 8.4.91(as at 72 {0~ joyrnal

L -

. & et Ly i o i ’, oy, » ‘4:: .
nsée&%@ﬁ%@ﬁﬁlQQI(Z)S%J@N Some of the applicants have only prayed

t
't

for grant of temporary status and regularisation of their o
services as DRM with the Respohdents Department.

2. In all the‘O.As. common facts and points of léw.
are involved and the applicénts of the majority of the

O0.As. have been allowed ihtefim relief by way of

status-quo as obtaining on the aforesaid date of

termination notices dated 30.6.98. The Respondents have

already filed written statements in all the aforesaid

0 As. and rejoinders have also been filed. |

3. We have heard the learned counsels for the
applicants and the learned Senior Standing Counsel,
Shri vV.M.K.Sinha, fbr the respondents Department on the

- interim relief as well as on the merit of the case. In
all the 0.As. similar matters relating to termination of
the services and grant of temporary status and regularisa-
tion fall for consideration and, hénce, they are finally

disposed of by this common order at the admission stage itse'”,
,,,W

4, In pith ang substance, the case of the \\
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appiicants is that they were engaged as Daily Rated

- Mazdoors/casual workers by the respondents ~ Telecommuni-

cation Department, Darbhanga Division, Darbhanga, for the
varying period “from 1975, onwards till 1992-93. They
were issued labour cards and wereg/are beggﬁ'paid
remuneration through Master Ro;ls regularly &8s per the
éﬁnanéial Rules of the Respondents Department.

Some of them, who were engaged on or before 30.3.85,

were affirmed temporary status with effect from

1.10.89 and some of them who were engaged sfter

30.3.85 ahd upto 22.6.88 were also granted temporary
status in the light of thé letter/scheme of the

Government of India referred to above.vBut, it is

stated that the applicants were/are being discriminated by
ignoring their claim for grant of temporary status ?nd
regularisation of theirvservices by the Respondentsvas
Daily Rated Mazdoors. They represented their case for
regularisation of their services pefore the Respondents .,
authorities, but without suc€ess.

5. ‘ It is the further case of the applicants

. that the Respondents Divisional Engineer (Administration)

Telecommunication Department, Darbhanga, constituted
sub-committees for the interview of the Daily Rated

Mazdoors ( applicants) between 12.5.98 to 20.5.98,.

-presumably to verify the genuinefiess of their claim for

grant of temporary status and regularisation of their
services with @ check list, But the applicants, who
appeared at the interview were asked nothing. They

were simply made to hand over their labour cards

against receipts with direction to report at the

The applicants were expecting
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févourable‘outcome of their interview in the matter

of regularisation’of their services, but to their
surprise, the Divisional Manager (Administration),
Darbhanga, issued letter NO.RL/DRM.TX 28 dated 19.6.98,"
directing the Sub.Divisional Engineer, Darbhanga/Begusarai
to terminate the services of the applicanty who had not
been found fit for grant of temporary status and

regularisation of their services for the following

reasonsse
(1) Their service records.were forged;
(ii) There were break in their services after
22 .6.88, and
(iii) They started working after 22.6.88.
6. Accordingly, the applicants were issued

imugnéd notice dated 30.6.98, terminating their services

with effect from 31.7.98. It is the stand of the

applicants that’they are entitled to the‘grant of

temporary status and regularisation in their services aé

have been done in the cases of 88 daily rated mazdoors,

who included some juﬁiors to the applicants also by

the Director (Iélecommunication), North Bihar, Patna, vide
his ietter No .R.1/DRM/TS/19 dated‘22.5.95 (as at Annexure-3 &
3A of the OA No. 599 of 1996 and OA No.60l1 of 1996) in the

’light of the aforesaid circular orders/letters of the

Respondents Department. It is stated that they (the
applicants) fulfilled all the conditions laid down in

the aforesaid circular letters i.e. to say (i) They

were appointed before 22.6.88 (ii) they have rendered 240
days work in one year before 17.12.93 and (141) théy were not
dbsent for more than 365 days preceding 17.l2.93.vFurther,
some of them were sent for completlng training (as at

Annexure-A/16 of 0A—420 of 1998) and some of them were

#vide Annexure-A/9
RS - EE ST, \j_y/> f\JV (S “‘\F-/: ’ h}

el

|
|
|
|
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of the 0.A. No.601 of 1996, and some of them were given

bonus for 1993-94 (as at Annexure-A/8 of 0.A, No.601 /96,

 The officers, under whose signatures labour cards have

been iSSuea; hav e wrongly denied their signatures'due to
pressure of the higher autho:ities;»Ihe Reepondents are
required to maintain registers ACGi?, with regard to the
payment of their remuneration under Rule 103, 150, ase4,
and Appendix III of the fznancial hand Book Vblume-III, |
whlch will show that they worked for the perlod clalmed

by them. The Respondents Department have not-complied with
the mandatory requirement Qf show cause notice befpre
termination notices were issued and have also not paid
statutory compensation as required under section ZS(f) of
the Industrial Disputes Act. The case of the applicants
is fully covered by the decisionéof this tribunal rendered
in 0A M. 473 of 1991, 0.A. Mo. 650 of 1991 (reported iy
1993 (3) SLJ 477) and in OA No.394 of 1990).

Accordingly, prayer is made to set aside the termination
notice dated 30.6.98, énd also, for grant of temporary
status and regularisetioﬁ in the services of the.
Respondents.

7. - The Respondents have re§listed the prayer of

the applicénts mainly on the ground that they (the applicants)v

had not been engaged as DRM by the Respondents,@:;«

&%% ? e WA g )ﬁand

~ they had forged signatures of the issuing officerq«j

authorities on the labour cards and laid false claim on
the basis of such forged labour cards. The officers
purportedvto have issued the labour cards have denied
their signatures (as at AnneXure-R-l, series of OA No.402

of 1998). It is stated that‘accerding to the direction

- of the Department of the Telecommunication, New Delhi, as

contained in letter No .269-20/89 STN dated 7.11.89, the
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temporary status was required to be conferred on those
Daily Rated Mazdoors, who were engaged on or before 30.3.85&%

with effect from 1.10.89 subject to certain conditions.

| Subsequently, this period was extended upto 22}6.88, by

order dated 4.1.94. Accordingly, the departmental commiﬁtee
was constituﬁ§§fto confer temporary statuéaﬁo the eligible
Daily Rated MaZdoors. The committeé found ohly 9 candidates
genuine and eligible for conferment of temporary status.

The other (including the applicants) were found to have

' forged labour cards and/or there were break in their

services, The officers, who are said to have signed on
the labour cards, have denied their signatures in writing.
The applicants procured the labour cards under forged
signatures of the officers to take undue advantage of the
aforeéaid letter circular/orders of the Respondents
regarding conferment of temporary status and regularisa-
tion. It is further stated that the Divisional Engineer
(Télecbmmuniéation), Darbhanga had earliér sent the names
of DRM, who were engagéd prior to 1987, in which the names
of most of the applicants are not shown. This also goes
to show that they héve forged labour cards and laid false
claim to reap the benefits of getting temporary status

and regularisation under'theﬁaforesaid circular orders.

8. ‘From the aforesaid pleadings of the parties, it
appears that the main ground for issue of the impugned
termination notice dated 30.6.98 against the applicants

is that they forged signatures on their labour cards

and laid false claim for grant of temporary status

and regularisation of their services. The learned Sr .Sstanding
Counsel contended that according to the aforesaid schemeé

the DRMs wefe required to be given temporary status

and regularisation on fulfilling certain conditions.
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The applicants forged signatures of the officers
purported £0'have issued iabour cards add?laid false
claim. The Respondents department constituted a committee
to verify the genuineness ef their claim for grant of
temporary status which found that their labour cards

had not been issued by the officers concerned, who

had denied to have issued the same. Therefore, according
to the learned Sr. Standing Counsel for the Respondents’
there was no need of giving show cause notice before

terminating the services of the casual labours and they

have been issued one month prior notice as provided under

circular orders/rules of the department.

9. The learned counseyq' for the applicants,

- on the other hand, contended that the applicants were

engag ged for the last 14 to 16 years as Daily Rated
Mazdoorsvand were entitled for grant of temporafy status
under the aforesaid scheme formulated on the directive

of the judgment of the Hon'ble Apex Court. In this

connection, the learned counsel for the applicants

further referred to letter No. TDM/DBN/Verif/DRM/

1996, dated DBN 8th May, 1998 (as at Annexure-A-l of

the OA No.407/98, by whlch the appllcants were dlrected

to appear for the 11terv1ew before the commlttee

between 12 5.9/8 to 20 5.9”§ with their original documents,
and contended that there is nothing in thls letter to show
that the appllcants were interviewed for the puroose of
verifying their genuineness of their claim regardlng grant
of temporary status, HoweVer, the applicants in view of
the letter No. TDM/DBN/Verify/96 dated DBN, the 9th May,
1997 (as at Annexure.A-2 of OA-461/98)'came to know that
‘Sub-committee has been formed for verification of the
'genuiness of the mazdoors, Accordingiy, they appeared

before the committee with their original labour cards
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in good faithf However, they (the applicants) were made

‘to hand over original labour cards in the interview

'and they were asked nothing. Iﬁe learned counsel for the
applicants contended that this action on the paft of the
Respondents was only intended to deprive the appliqants

of their original labour cards and the officers who issued the

same were pressurised to deny their signatures thereon.

- There was no need for cohducting the interview for grant

of temporary status to the applicants and the notice for
interview, as said ébove,~is also not clear as to for

what purpose they had been called in the interview. Thus,

Annexure-A-1 of OA-407/98, read with Annexure-A-2 of

Q;A. No. 461 of 1998, goes to show that the respondents had
not come with clean hands in the matter of granting |
temporary status to the applicants.-Besides..the iearned
counsel for the applicants submitted that the appiicants
have been paid their remuneration for several years against
master roll ACG/17. The Respondents are under obligation
tosﬁaintain registers in this respect under financial

rules of the éepartment. The Respondents have not denied
that the applicaﬁts were not paid remuneration for.the
period they weré engaged as DRMs. Therefore, there was no
question of their being not engaged as DRM with the
Respondents. The services of the applicants are being
terminated on the ground of forging records, and, therefore,
it was incumbent on the part of the Respondénts to issue
show cause before terminating their servicés. It appears
admitted position that the impugned~order is not términation
simpliciter, as they'are alleged to have committee| acts of
the aforesaid misconduct on the basis of which they have
been served‘notices of termination. In such a situation,

according to settled law, the Respondents were under

legél obligation to give a show cause notice and considér
their reply and then issue the order of termination.
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0L The following decisions/rulings appear quite

relevant, which fully support the aforesaid contention
as advanced by the learned counsels for the applicants;-

(i) rRahtulan Khah Versus Union of India
reported in 1989 10 ATC 656;

(ii) Menka Gandhi- Versus the Union of India
reported in 191@&1) SCC 248;

(iii) Delhi Transport Corporation Versus
DTC Mazdoor Congress as reported in
1999 (Supplementary) SCC 600;

(iv) Olga Tellis Versus Bombay Municipal
Corporation as reported in 1985(3) SCC 545;

(v) Shrawan Kumar Jha & Others Versus
the Union of India as reported in AIR
1991 SC 309;

(vi) (19§8) 38 ATC page 171, Madras Bench
of the CAT.

In all the aforesaid decisions/rulings the casual-

labours have been held Government employees and before
any punitive action depriving them of the benefits

eﬁjoyed by them, an opportunity is required to be

given as @ matter of principle of natural justice. The
right to 1livelihood of the applicants in absence of show
cause notice has been held violative of the article 21

of the ConStitutioﬁ of India. The Central Ad@inistrative
Tribunal,’NBdraé Bench, in a decision as reported in
(1998) 38 ATC page 171, exactly under similar circumstances
quashed the termination order of the casual labour

and orderéd for their reinstatement. We may profitably
quote the placitum of the decisions as hereunder;-

"Termination of Service-Orders of -

in violation of principles of natural justice -
effect - the applicants working as casual labour

in telecommunication Department for 6 to 10 years -
inquiry committee on féggfication came to
conclusion that certificates produced by the
applicants are all bogus - Respondent 2 directed
respective units to discharge the applicant -

Hence they were discharged from service -held,
that the fact remains that inquiry committee
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as relied upon certain report which

were obtained behind the back of the applicant -
it is not for applicant to'prove that certificates
produced by thém are bogus - it is for the
respondents to prove by acceptéble evidence

that certificates produced are bogus - unit
 officef who is sagid to have given the
certificate could have been examined to prove
that such certificates are genuine; but it was
not done - As such respondents cannot rely upon
the report taken behind the back of the
‘applicants and terminate their services. Hence
‘the impugned orders quashed! |

11, In view of the aforesaid settled position

- in law #fe are of the considered opinion that the

impugned termination notices violate the phil osophy
of fairness and is arbitrary.
12, Ih the next place, the learned counsel for

" the applicants contended that the impugned order is -

discriminatory, in as much as, some of the daily rated

Mazdoors, including some juniors to the applicants,

_have been granted temporary status vide letter No.R-1] DRM/TS/

19 dated 22.5.95, including some juniors to the applicants,
have been granted temporary statﬁs vide letter

Nc-a.R_-l DRM/TS/19 dated 22.5.95, as at Annexures-3 & 3/A

of the 0A-599/96 and 0.A.No.601 of 1996. Further, 9 more
DRMs were granted temporary status by the departmental |
committee after so_called interview during the period
betweén 12.5.98 to 20.5.98 (vide Annexure-A-18 dated

30.5.98 of 0.A, No. 436/98). There appears no clear

 denial of the aforesaid averments regarding grant of

temporary status to some of the similarly situated DRMs,

including juniors also. Therefore, it is difficult to

brush aside the contention of the learned counsel of
. "

-the applicants that the applig?nts have been discriminated

in the matter of granting temporary status as per

the aforesaid departmental circular orders, by
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adoéting a pick and choosé policy. -
13. In the 3rd pla@?, the learned counsel for the
applicants contended that the P&@/TElecommunication
Department is an indﬁstry, as has béen held by the Hon 'ble
Supreme Court in AIR 1978 - 'SC - 969 (Bangalore Water
Supély and Sewerage Board Versus A. Rajapa), which
has subsequently been affirmed by the Apex Court. itself
in General Maﬁager, Telecommunication Vérsus A, Shri Nivash
and others, reported iﬁ 1998 scc (L&S) 6. It is contended that
any retrenchmegt'order, tberefore, must comply with
the provision as laid down under se@;ion‘ZSF of the
Industrial Disputes Act, 1947. According to the pﬁovision
as laid down under section 25F of the I.D. Act, the
employer is; firstly, required to give reasons for
retrenchment and secondly, the workmen is also required
to be paid retrenchment compensation at the rate of half
month's pay for each completed year of service. The
aforesaid requirementvis mandétory and their violation
vitiates the termination of the workmen. Learned counsel
for the applicants have cited the following rulings/decisions
in support of the aforesaid contention:e |
| (a) 1991 (Lab. IC) page 1633)
(b) 1978 (Lab. IC) 1267
(c) 1976 (Lab. IQ)‘1426
(d) AIR 1976 sSC 1111
(e) AIR 1977 SC page 31,
(£) AIR 1978 sC Page 8,
' {g) AIR 1992 SC psge 854 and |
(£) Full Bench Judgment of CAT (Allahabad |
Bench) on page 47 in S.K. Shisondhia's case
(1986-1989).
@i4. The learned counsel for the applicants submitted

l;ihat section 25F of the I.D. Act does not distinguish
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the appointmént/engagement as legal or illegal, valid
or invalid and regular or irregular and there is no.

question of the closure of the telecommunication department.
_ -~
It has the potentizlities of vast exé%?gion, and, therefore,

the applicants = could have been granted temporary stétus
and regularisation in conformity with the obéervation

of Hon'ble Supreme Court in the case as reported in
AIR 1987 - SC- 2342 (Paré-s) whicﬁ reaaé as follows:-

"It cannot be shown because there is so
much dévelopment to be carried out in
the Communication Department that you need
more workers. The employees belonging to a
skilled, semi-skilled and unskilled
classes can be shifted from one department
to another even if there is no work to be
~done in @ given place." :

Thus, there was no question of terminating the services

of the applicant under section 25 FFF of the I.D. Act,
1947'and_the impdgned termination notices are illegal,
mala fide and discriminatory. The Respondents Department
have no reply to the aforesaid contention of the.léarned
counsel £for the applicants. It is, accordingly. held
sound and acceptable. | |

15. -'wa, advefting to tﬁe claim-for grant

of temporary status and regularisation in the services

of the Respondents Department, we find that the claim

of the applicantévthat they héve been working as Daily
Rated N%zdooré for the period ranging ffom'1975 to
1992-93, is not controverted in specific and clear term,
The learned counsel for the applicants relying upon
numerous decisions of the Hon'ble Supreme Court, and
also, the decisions of the Central Administrative
Tribunal contendéd that the applicants are entitled to‘

| the grant of temporary status. They submitted that there
is no need for sponéoring the names of the appliCants.

through employment exchange for granting temporary status

and they (the applicants) cannot be denied temporary
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on the ground of break in their services or on the ground
of break in their services or on the ground of over age.
16, Invthis connection, ihé learned counsel for the
applicants referred to the earliest departmental scheme known.
as grant of "temporary status and regularisation scheme”
issued by DOT, Government of India, New Delhi, vide circular
letter No.(i) DOT circular 4.269-10/89 STN dated
7.11.1989 (as at Annexure-A-15 of OA No.436 of 1998 and
(ii) subsequent clarificatory létter No.DOT letter
No.269.10/89; (iii) No.269-4/93- (STN 1II) dated 17.12.93
(as at Annexure~A-6 read with Annexure-A~.7 of the OA
No.402/§b); (iv)'Office order No.6(87) Estt. PPD 937 dated
24.8.90 of_the Executive Engineer Pbsfalﬁﬁvision, Patna (as
at Annexure-A-2 of OA-599/96), (v) letter No. ST 37-1998 CL
dated Auguét, 1998 of the Chief Manager (Télecommunication).
Bihar Cifcle, Patna (as at Annéxufe-A-lSnbf-the CA Nb.402/98
and (Vi) 0.M.No.49014/4/90-Estt.(C) dated 8.4.91 (as at

Pl “:xj 1ttedtthatﬁ§;)

\

Annexure- of the 0.A.

Gnderothe aforesaid schemes and the clatificatory letter/

circular orders of the Respondents, the applicants are

entitled to grant of temporary status and regularisation of

their services, as they fulfil all the following conditions:=-
(1) They are currently employed

(2) They have rendered a contlnuous service‘ﬂ
R xk*w’Vu«.

~ . of one yea ri.e.l “-w st i
\qM1324O days/206 days before 17.12.93;

(3) They were engaged prior to 22.6.88;

(4) They were not absent for more than 365 days
preceding 17.12.93,

(5) T™ey were recruited before 7.6.88 and,
therefore even if othérwise thah through
Employment Exchange and had crossed the
upper age limit prescribed for the post,
provided, they are otherwise

eligible for regular appointment

v
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in all other respects, they are entitled to the

grant of temporefy status.
16A; The Respondents have not controverted provisions
under rule for grant of temporary status and regularisation
of the services of*the applfggnts with the Respondents. There
is also no denial of the facts of their fulfilling the
aforesaid conditions in the streotype Written Statements in
all the 0.As,
17. Apart from the aforesaid circular orders/letters
of the Respondents Department, the following pronouncements
have also been relied upon in suppdrt.of»the claim for grant
of temporary status and regularisation of their services
with the RespondentéDepartment:- |

ﬂ}g Jagrit Mazdoor Union (Registered) and
others Versus Maha Nagar Telephone Nigam
Limited and Others as reported in 1990
AT & T.SC 1.

The Hon'ble Supreme Court (~—)while
- explaining the ambit of the schemeé of
grant of temporary status and regularisation = ¢
scheme jof grant of temporary status and
regularisation scheme, 1989 held that the
scheme is comr«rehens ive and m
RIS X EEHEREREN 5L KERBEEZEY
a2§gg__"_ﬁ__ggggkxxisaxxnn—xxkaaex—xﬁsgx
® (g¢heme is gomprchess irte apd
apart from provision for conferment of
temporary status, it also specifies the
benefits available on conferment of such
- status and regularisation in the services
of the Respondents in term of the aforesaid
scheme of the department.

(1A) Ram Swroop Versus State of Haryana,
AIR 1978 SC page 1536«

"When the petitioner acquired
experience of requisite number of years
on the post of Labour.cum-Conciliation
Officer . appointment to the post was
considered deemed to have been regularised,"
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(4)

(5)
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Dharwa District PWD Employees Association
Versus State of Karnataka, AIR 1990 SC 883 -

"Casual and Daily Rated employees
having completed 10 years of service -
ordered to be regularised.®

Jaico Versus Kerala Water Authority,
AIR 1990 SC page 2228 -

"Employees served for long spell and
having requisite qualification should be
regularised,

Bhagwati Prasad Versus Delhi S.N.R.
Corporation cOmmittee,l990@g)SCC 361,

“Daily Rated Workers serving
for long with artificial break, three
years! service ignoring artificdal break;

4_‘!\?'_‘*‘ . ol e vff 2 o o > ¢ =t P .
- Was *Consddered-suff icientr for regularisation;

-—-—-m
H.C. FUttaswa( Versus the Hon'ble Chief
Justice, Karnagaka High Court, AIR 1991
SC 295 - ;
£

o “Apg@fgxment made against
statutory Rules, candidates continued for
about 10 years, crossed age limit and
ineligible for appointment elsewhere,
appointment regularised. '

(6 )Nieder Versus Delhi Administration,

1992 (4) scC page 112 =~

"Hon'ble Supreme Court issued
direction for preparing -a scheme for
absorbing casual labour, who had worked
for more than a year as regular employee
within 6 months and until absorption to
Py them wages equivalent to regular
empl oyees . ‘

.(7)Bachchan-Kum§r Sahu Versus Orissa State

Housing Part 1992(2) SLR 761 "CaSual workers/
employees since about seven years could

not be allowed to be subject to selection
test for the purpose of regularisation as
their suitability stood proved by their
continuance for the years."

(8)Guru Charan Sahu Versus C.M.D.. 1995(1)

LLJ 707 Orissa High Court."Employees
working for more than 9 years as nominal
master roll were held entitled to
regularisation even though not having
pPrescribed educational qualification.
Long experience was considered sufficient
for regularisation.

(9) Mulraj Upgdhya Versus State of Himachal

Pradesh, 1994 (3) JT 450 3 SC,

ges M@ster Roll

. ll? il W 3
completed ) y af8é ser%ice were ordered
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to be regularised and to be given

the pay scale of regular employees if
@ll other benefits available to
corresponding post.”

(10)A s stated above, the Respondents

department have not come with specific
denial of the averment of the applicants

- that they worked for 240 days and they

were fulfilling the aforesaid conditions
required for grant of temporary status.
Therefore, it amounts to admission of
the fact that they (the applicants)
were/are fulfilling the aforesaid
conditions for grant of temporary status
as has been held by the Hon'ble Supreme

‘Court in Union of India & Others

Versus Vashant Lal & Others, as
reported in 1992 (1) page 190.

(ll)ihe Central Administrative Tribunal,

(12)

Patna Bench' in OA-650 of 1991 as
reported in 1993 (3)SLJ page 477 held
that if the DRMs who were engaged’earlier
were only entitled to grant of

temporary status there should not be
further engagement of DRMs in subsequent
years, there is no reason not to grant
temporary status to them if they
Completegt 240 days of work in a year
without break 'in service. Further,

it was held that after re_engagement of
the applicant and allowing them to
continuously worked for years, their
engagement cannot be impeached by the
department on the ground that they were
engaged without calling for their names from
the employment exchanve.

Syed Salf & Others Versus Union of
India reported in (1997) 37 A.T.C. page 10

"Central Administrative Tribunal
Hyderabad Bench, while considering the
question of termination of the services
of caswual labour in violation of D.G.
Telecom. QOrders in 1994 "directed the
Respondents Department to draw seniority
list of all casual labours from 1987
onwards who rendered more than 240 days
service in & year from 1987 to 1990 and
to assign proper seniority to them with
reference to their initial date of

engagement.

3 ))T. Nara Samma Versus General Managger,

~“"Hyderabad Telecom. District & Others

reported in (1998) 37 AIC page 124 -

"Ceatral Administrative Tribunal,
Hyderabad Bench, while considering the
case of part-time contingent employees
rendering services for about 20 years
held them entitled to the benefits
of regularisation under the scheme of the
department, by which it was directed
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that all casual/part-time labours rendering
seven years'® service on 31.3.87, subject

to their completing 240 days' service per

vear for four years prior to 31.3.87, without
any age limit.

(14)paily Rated Casual labour employed in P&T
Departmenty, Versus Union of India - AIR 1987

{8C{page 2342,

»

"The Hon'ble Supreme Court held that
the casual labour recruited even after 30.3.85
were eligible for conferment of temporary status
followed by regularisation of services as per
their turn and seniority."

(15)B.5. Chandalaya Versus Union of India and
Others (1998) 37 AIC page 445 -

"The Centr al Administra tive Tribunal
Delhi relying upon the Juagment in Sakku Bai Versus
Secretary Ministry of Lommunlcatlon CAE) (Full Bench)

III page 309 -

"held the applicant as part.time, casual -
sweeper of the P&T Department entitled to
regularisation in case of their engagement for
more than 7 years.

(16) Bhagirathi Pusti Versus Union of India &
Others. CA T, Cuttack Bench, in OA No.483 of
1992, reported in Swamy's News October,

1998, held that part-time casual labour,

who have put in 240 days of service, in

each of the proceedings fer four years, be
brought into common panel for recruitment to
Group 'D!' post.

(17) Raj Kamal & Others Versus Union of India,
1990 (2) sy 176, the

“The Full Bench of the Tribunal held
that temporary status of casual workers
cannot be taken away on the ground that they
were not sponsored by the Employment Exchange.

19. ~ We have seen above that the applicants in

these cyses were subjected to interview for granting them
' ‘ e
temporary status. In the notice directingr;o appear before.

the Selection Committee, there was no clear mention of
the fact that they were being called for grant of temporary

status and they were made to part with their labour cards

which followed the impugned termination notices issued. Moreover,
the denlal of signatures by_ 1ssu1ng offlcers\omvthell@b@ur~cards,

fthat Eoo, BakTad T TE SRT SHKE o

'fwback'"lpfayergatype “manner,, ¢
,unfamréﬁr@ct 18878 “the pért Qf%Ehe§ﬁesﬁcndents*dé§grtment.

Hherefore,wEhe«iﬁbugggd\tefhina%ionﬂnotidé“to he applicants are

L“-\‘\—
notinnoCuous, and are tainted with mala fide intention.

¢



«seniority'with reference to their initial dates of engage

a9. - | ‘f-N‘
20. This Tribunal in 0aA Nb.473/91f5@A-650/93,
as reported in 1993 (3) SLJ page 777, O.A.’No.36Q/9i,and
OA-3§490, relying upon the rulings of the Hon'ble
Supreme Court referred to therein under similar
circumstances held that the DRM/Casual labouf of the
Respondents Department are entitled for consideratidn.for
grant of temporéry status‘aﬁd regularisation in their
services, |
21. In view of the aforesaid discussions of
the factual and legal aspects of the matter involved,
we‘dispose of all the aforesaid 0.As. with the following
directions:. A

(i) The impugned termination notices/

orders dated 30.6.98 issued by the Respondents Department

“to the applicants are quashed;

(ii) Those of the applicants, who have been

either disengaged and/or engaged under the interim orders

of the Tribunal or otherwise shyll continue to be engaged
on the term and conditions as applicable to them;
(1iii) Those of the applicants, who have been

disengaged by the impugned order shall be re._engaged with

continuity of service, but without back wages on
the terms & condition as applicable to them.
(iv) The Respondents shall draw up a sepiority

list of the DRMs/Casual labours and assign them proper

ment, i /@é well as length of service;

OV
(v) The Respondents shall examine the questior,

of conferment of temporary status agnd regularisation

of their services as per the rellevanty rules, The

exercises relating to IV and V shall be completed within

four months from the receipt of & copy of this order.



50.

(vi) The Respondents éhall, however, be at liberty to
make necessagry ingquiry into tﬁe allegations regarding their
engagement on the basis‘ofialleged fofgéd records and to
take appropriate action in the matter in accordance with law.

In the facts and circumstances, there shall be

no order as to costs. : e

CZﬁqz%i gqil | | $yf{¢f§%fgi/////kx<1

( Lakshman Jh ( L.R.K, Prasad ) :
Member (Jud1C1aﬂE@ Member (Administrative)



